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IN THi C3ITRAL ADATHLSTRATLVE TRIPUNAL, JAIPUR BANCH, JAIPUR,

OA no3a5,/94 with
MA no.407/94

LAJPATRAT SHARMA i Applicant
V/s

se

Date of order 29,111,924

Union of India & Othsars e Resp‘nd‘nts

GO,
Hon'ble Mr, Gopal Krishna, Membar (Judicial)
Hon'ble Mr. B,M, bhoundiyal, Member (Adninistrative)

f For the Applicant ¢ Mr, K.L, Thawani
« '
For the Respondants : Mr, U,D, Sharma

FIR MI'BLE MR, GOPAL IRISHNA, MEMRER (JULRICIAL) .

In this application /s 19 <f tha Adninistrative
Tricunals Act, 1935, the applicsnt has mainly prayad for
continuance in lthe Superviso Ly post of HSG Grads I1 in the

Pastal Department,

2, The learned counsel for the partizs zgrza that the
applic:ntt's case is fully covered hy & da2cision randered by
the Bangalors Gench of the Tribunal in the case of Smt,
Lezlanua Jacoh 2 Othevs V/e Union of India Z Others regported

higher .
in 1993(2) SLIT CAT S1d. The issue is M;wthel Th“éﬁal“k‘lwn

»

gradz for which an zmplaoy:ze kzcuras ellglllw at Lhr 26 y2ars

of service can he doenizd to those vwho had secured progostion

gallisX on merit basis under the L/3 quota and have not

complzted 28 years of service, Tha issuz has heen squarely

dealt with in the decision cited susra, which was followad
by the Frincipal Bzuch in QA no, 177/53 decided o 17,.4.24

and Jaipur Bench in OA no, 113792 decided on 19,2,94, W2
therefore, allow this application with the following
dirzctions to the rsspondents

i) In iampleacnting the BCR schem?, th2 cas2 of

the applicant, who is sznicr in Gradz2-II, hy virtue
of his prometion against 1/3 merit quota, cmpared
£o ths other officials prannted to Grade II under

OTBP scheme, should be considared for pronodtion
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in scale g 1A00=-2400 in his turn
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seniority, whenevary his erstwhile juniors

are considescd for promobtion Lo Grade ITI
having completed 25 y2ars of ssrvice in

ths: besic grade, without insisting on the aoplicant

completing t

in tha basic

scheme axcap

he sninimun prescribed

et

rears of selvice

grada, All othsr conditlions o
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t the length of sarvice will howaver he

applicabhle while considering his promotion to

Grade I1T,

ii) ﬂn'@quntly, in c232 the applicent is found
1

suitahbhle for

to Grade ITT
were promohs

such prondhion , 1 be pronotzd

he
w,2.f, the dats his erstwhile juniors

:d fron Grade IT to Grade IIT with all

consequential benefits including seniority and

arrzars of
should also |l

pay and allowances {rom such dates, Hs

he put on supervisory duties Jdegending

on his seniority,

iii)The BCR
pI’C‘tt’*bf The
applicant fo

iv) The abov

a period of

schieme should he modified suitably to
interest of the officiels lik2 the

¢ his promotion from Girade IT to Grade IT11

2 dirzctions shall he complicsd within
four months from the date of receipt of

& copy of this order,

v) In the conspectus end circumstances of the case,

the requ&st
on the acrre

application

also allowed,
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of the applicant for grant of ir

UI

of payment, & due, and cost of

is rejected,

. The MA no.407/9%  for condenation of Jdelay is

RNt el Citastue

(BN, DHOJNDIYAL)
MEABER (A)

(GOFAL KRISINA)
MEMBER(J)
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